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आदेश /O R D E R 
 

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER: 
 

 This appeal by the assessee is against the order dated 

05.01.2024 passed by the CIT(A), NFAC, Delhi for the  Assessment 

Year 2013-14.  

 

2.  The assessee raised give grounds of appeal, amongst which the 

only issue emanates for our consideration as to whether the CIT(A), 

NFAC, Delhi is justified in confirming the order of AO ex-parte of 

assessee. 
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3. At the outset, we note that the assessee challenged the order dated 

24.12.2019 passed by the AO u/s.143(3) read with 263 of the Act 

before CIT(A) challenging the action of AO in recomputing the long 

term capital gains and by disallowing indexed cost of construction in 

the computation of long term capital gains without assigning any proper 

reasons and justifications.  The CIT(A), NFAC, Delhi issued four 

notices to the assessee intimating the dates of hearing. But, however, 

no compliance was made by the assessee which is clear from Para-4 

of the impugned order. The ld.AR submits that the notices were not 

received by the assessee as notices were sent to incorrect Email ID at 

Sreedharan1954@gmail.com instead of srini0321@gmail.com and 

drew our attention to the column-17 of Form-35.  Further, he submits 

that the matter may be remanded to the file of AO as there was no 

opportunity for the assessee in furnishing details concerning the 

addition and drew our attention to the Para No.3 of AO and ground 

no.3 before CIT(A).  The Ld.DR submits no reasons given by the 

assessee for non-compliance before the CIT(A), NFAC, Delhi.  We 

note that the email ID for serving the notice, is provided as 

srini0321@gmail.com which is clear from Column-17 of the Form-35.  

But however, the screen short produced by the CIT(A), NFAC, Delhi in 
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Page-3 of the impugned order, shows the Email ID of 

Sridharan1954@gmail.com.  Since no notice was served at correct 

Email ID, thus we find force in the arguments of ld.AR in remanding the 

matter to the file of AO for fresh consideration.  Therefore, we deem it 

proper in remanding the matter to the file of AO for his fresh 

consideration, as it is clear that the assessee did not furnish any detail 

before the AO, in the proceedings conducted by the AO in pursuance 

of directions u/s 263 of Act.   

 

4. Thus, the grounds of appeal raised by the assessee is allowed for 

statistical purpose.  

5. In the result, appeal of the assessee is allowed for statistical 

purpose. 

                           Order pronounced on 8th May, 2024 at Chennai. 
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(MANOJ KUMAR AGGARWAL) 
   ACCOUNTANT MEMBER 

(S.S. VISWANETHRA RAVI) 
            JUDICIAL MEMBER 
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